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INSPECTION REPORT OF CENTRAL POLLUTION CONTROL BOARD (CPCB) 

IN THE MATTER OF ORIGINAL APPLICATION NO. 19 OF 2022 (SZ) IN 

COMPLIANCE TO ORDER DATED MARCH 23, 2022 

 

1.0 Preamble: 

In the matter of Original Application No. 19 of 2022 (SZ), between Satish P, Udupi 

Vs Mr. B Nagaraj Kamath, Mahesh Cashews, Udupi and others, the Hon’ble NGT, Southern 

Zone vide its order dt. March 23, 2022 has directed CPCB and Karnataka State Pollution 

Control Board (KSPCB) to file independent inspection reports on or before 22nd April, 2022. 

Copy of the NGT order is enclosed as Annexure 1. 

In compliance to said order, CPCB, Regional directorate deputed a team of officials 

and conducted inspection and monitoring of M/s Mahesh Cashews located at Nellikatte, 

Moodubelle, Udupi, Karnataka during 6th -7th April, 2022.  

 

 

2.0 About the Industry: 

a. M/s Mahesh Cashews is a small 

scale and orange category industry 

established and operating since 

1999 at Nellikatte, Moodubelle, 

Udupi, Karnataka.  

b. The industry is engaged in 

manufacturing of cashew Kernels 

from raw cashew. 
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3.0 Manufacturing Process Description: 

i. The raw cashews are exposed to sun drying for 2-3 days. The dried raw cashews are 

fed into the cooker of capacity 300 kg capacity for steam cooking.  

ii. The shells are removed after cooking. 

iii. The cashew kernels are then fed into hot air chamber for roasting. The roasted 

cashew kernels are fed into color sorting machine. The sorted cashew kernels are sent 

for peeling section for removal of husk.  

iv. After peeling, same is segregated depending on the grading and the graded cashew 

kernels are packed and sold. The process flow chart is given below: 

 
Process flow chart of M/s Mahesh Cashews 

4.0 Observations: 

4.1 General: 

i. Industry is located in remote village Nellikatte, Moodubelle, Udupi district. 

ii. Industry is engaged in the manufacturing of Cashew Kernels since 1999. 

iii. Industry was inspected during 6th – 7th April, 2022.  

iv. The Consent issued under Water and Air Acts of industry has been expired on 31st 

December, 2021. The industry has applied for renewal vide application dt. 28th March, 

2022. Copy of the renewal application is enclosed as Annexure 2  

v. During the inspection, industry was operational with the full fludged production 

capacity of 1800 Kgs of raw cashews which yields 500 Kgs of Cashew Kernels. 

vi. Around 83 employees are working in the industry. 
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4.2 Compliance under Water Act: 

Water consumption: 

i. The source of water is open well existing in the industry premises.  

ii. The quantity of water required for the manufacturing process is approximately around 

1KLD (as boiler feed), if industry runs with full production capacity. 

iii. The quantity of water required for domestic purpose is around 3.8 KLD. 

iv. However, there is no flow meter to quantify the exact water consumption. 

Wastewater generation: 

v. The quantity of wastewater generated from the manufacturing process is 

approximately around 4-5 LPD. 

vi. The quantity of domestic wastewater generated is around 3 KLD. 

vii. The process and domestic wastewater is collected in chambers and treated in septic 

tank followed by soak pit. 

viii. There were no other discharges observed in neighboring lands. 

4.3 Compliance under Air Act: 

i. The industry is having wood fired baby boiler with a capacity of 250kg/hr and 10 

KVA DG set. 

ii. The industry has provided 11mts AGL Chimney without any Air Pollution Control 

Device. 

iii. There is no provision made for Source Emission Monitoring as per Emission 

Regulation- Part III. 

iv. Since there was no provision, stack monitoring couldn’t be carried out. 

Ambient Air Quality Monitoring: 

v. The 24 hourly Ambient Air Quality monitoring at two locations (upstream & 

downstream of industry) during April 6-7, 2022 was carried out. The map showing 

monitoring locations and applicant residence is given below: 
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Google map showing sampling locations and Applicant residence 

vi. The AAQ monitoring was carried out for three parameters Particulate Matter (PM10), 

Nitrogen dioxide (NO2) & Sulphur dioxide (SO2).  The analysis results are tabulated 

below: 

S.No Parameter Monitoring Locations NAAQ 

standards Upstream of 

industry 

Downstream of 

industry 

1 PM10µg/m3 41 93.34 100 µg/m3 

2 SO2 µg/m3 BDL BDL 80 µg/m3 

3 NO2 µg/m3 BDL 1.6 80 µg/m3 

 

vii. From the above results, it is inferred that the parameters PM10, SO2 & NO2 are 

meeting with 24hrly National Ambient Air Quality Standards (NAAQS). 

viii. The value of PM10 at downstream of industry is 93.34 µg/m3 due to the emissions 

from chimney at the time of start-up of the boiler and non-existence of APCD for 

boiler. 

ix. Based on the recommendation by KSPCB during its visit in March, 2022, the industry 

has placed supply and work order vide letter dt. 3rd March, 2022 to M/s Vinayaka 

Engineering Works, Mangalore for installation of Chimney, Dust collector and its 

accessories. Copy enclosed as Annexure 3. 

4.4 Solid Waste Management: 

i. The cashew shells generated (22TPM) from the process are sold to the cashew oil 

manufacturing industries as a raw material. 

ii. The husk generated (8TPM) are sold to the vendors. 
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iii. The bottom ash generated from the boiler is given to farmers for agriculture purpose. 

5.0 Suggestions w.r.t observations: 

1. The industry shall install flow meter so as to quantify the exact water consumption 

within one month. 

2. Although the monitoring results of Ambient Air Quality are within the NAAQS, for 

further reduction in the emission; the industry shall expedite with the supplier for 

installation and commission of Chimney, dust collector & its accessories within one 

month. 

3. The industry shall provide port hole and platform for facilitating source emission 

monitoring as per Emission Regulation Part-III. 

4. The KSPCB may inspect and monitor industry once the installation and 

commissioning of Chimney, dust collector & its accessories completed for 

compliance verification. 

6.0 Interaction with Applicant: 

1. An opportunity was given to applicant to put forth his grievances before the 

monitoring team on 6th April, 2022. Applicant admitted that, there is no pollution 

from industry after show-cause notice issued by KSPCB.  

2. The main grievance of applicant is regarding dispute of land about location of 

industry. The applicant states that “the land is deemed forest and no industry should 

operate in this area”. 

It is to submit that pollution control board has no role in land dispute and needs 

confirmation from concerned departments.  

 

(Anjana Kumari V) 

Scientist D 

CPCB, Bengaluru 
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Photos taken during inspection 
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Interaction with Applicant 
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       (Justice K. Ramakrishnan)   
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dr. nauv t 2-

Karnataka St:rte Pollution Control Board
Parisara Bhavan.″49,4tl,&5,|,Flool,Chllrch Strcct,

13angalorc-560001

CfO‐Renewal… 134173

tn for consent to establish or take any step to establish any Industry. operation proccess or any (reatnrenl an(l
for dischargc, under scction 25 oi continutation or discharge under scction 26 of the Watcr ( Prevention and
ion) Act. 1974.

Date: 28/03/2022

PCB― ID:120175

C'- 
LWe hereby apply for consenVrenewal of consent under section 25 of the Water (Prevention and Control of

Pollution) 4ct.1974 (6 of 1974) to establish or take any step to establish any lndustry or operation or precess or a
treatment and disposal system or any extension or addition to bring into use any new altered outlet tbr discharge of
sewage/trade effluent* to continue to discharge sewage./Eade effluent* from land/premises owned by

To.

From: Mahesh Cashews

Nemikatte MOodubelle Udupi tq&Dist「 4oodubelle Udllpi tq&Dist,
Nellikatte‐ 576120
DIST:Udupl,TAL:Udupi,SIDC:Notin I.A

ames, Address and Telephone B NAGARAJ
Nos of Applicant

5. Address of the industry. Mahesh Cashews,

6. Details of Cornmissioning etc

7. Total nunrber ofemployee
expccted to be employed.

tl. Detrils oflicense, ifany obtaineil
Lrnder the provisions of lndustrial
Devclopement Regulation Act.,
195 I

FORplI_xHI

〔Scc Rulc 32]

01/01/2009

50

NA

ωCNl101 H3マ
6638 θ
ql`122

■,´ ||ピ C DD ヽ o

R,C,1● : 。`

=。

Nellikatte WIIoodubene udupi tq&Dist ⅣIoodubene Udupi tq&Dist,
Nenikatte_576120
DIST : Udupi, TAL : Udupi, CIDC : Not In I.A

rm/)urli is
bwadSい

aヽい1。 (

'Strikc our which is nor rclcvanr.

B NAGARAJ KAMATH

T、ヽ 矛0

|[0

1268ャ
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FORル1‐XHI
IScc Rulc 32 1

Karnataka State Pollution Control Board ごParisara Bhavan,″49,4th&5th FIoor,Chtirch strcet,

3anga10rc-560001

9. Name ofthe person authorised to
sign this form (the original!r6u !!u. rvrr.r \ure ur rErrrdr
authorization except in the case of
individual proprietor concern is to
be enclosed.)

10(a)List ofRaw matcrials with monふ ly cOnsumption ratc(MOnthly Data)

VヽC′

|

Liccnce Or Annual Capacity ofthe industry,OperatiOn Or prOcess ctc

11.State daily quantity Or watel・ in ki101itrcs utilized and its sOurce(dOmeStic/industrial procoss bOilor Cooling others〕

12(a)State the daily maximutt qu¨ dty Of cffluents,quan■ ty and mode Ofdlsposal(sewcr Or drain or nver Ofiand Orlakc/
oond/or ρミ,Я rv/tirlo l,,′ ぅ,‐■o′ _^^.、 ^● ^― ′′ヽrr_1 _  、 `,pond/or e"aw/1dJ Wate、 /sあ w話 /orsharcl ttζ

‐
轟cIふIじよ准品嵩:iビ:温詰T、 ,ぃ ^^r^r■ _^_.___ ``    ' ● |     、 _     _ _Type of effluent,quantity in kiloliters, Mode ofdisposai.

(i) Domestic : Water Consumption : 2.000 Kls/Day, Waste Water Generation :

(ii) Industrial : Water Consuntption : 0.500 Kls/Day , Waste Water Generation
Mode of Disposal : lndustrial : On Land for inigation / gardening , Domesric :

Jltimatc Receiving Body : NA
ryaste Wtr Discharge pt : Discharge to SETIC TANK/SOAK plT
Source ofwater Supply & permission obtained/Applied for: BORE wELL /OpENwELL
Ib) Quality ofeflluent Currently Discharged or expected to be discharged
.c) what monitoring arrangement is currently provided or proposed.

3.state whether you have any treatment plant for industrial , domestic or combined emuents.
Vhether Industry is a member of CETp ? NOT
loilers=0, DG Sets=0, Borewells = 0, Tubewells: 0, Capacity ofAll = \,

4' Ifyes' attach the description ofthe process of treatment in brief. Attach infomrarion on the quality of rrcated efflucnr vis- a'is the standards. stare Detairs ofsorid wa'res g.n.rrt"a-in it.lricess or during wasre lreatment.

5 lAVe further decrare that the information furnished above is correct to trre best or my / our knowredge.
6 l/we hereby submit that in casl ofglrlnse either ofthe poinr ofdischarge or rhe quantiry ofdischarge or ils qualiry. aliesh application for CoNSENT shall b,.'-made ,na 

"r,*l'.*'r'r L'oNSENT is granted no change shalr be brought inlo ,se.7llweherebyagreetosubmittothePollutioncontroJBoardanapplicationforrenewal 
ofconsent one month jnadvance of the date ofexpiry of the consented period ro, ortt"i l i;""t rrge if, ro be continued thereafter.

lJ'r};:l*"*t 
to funrish anv other information within one month of irs being ca ed for by thc Kanrataka srare pollution

). 
.l/We,,enclose herewith Cash Receipt No./Bank Drafl No.,r.;:"lr*":7rru", Rs:1s6dro (ln;;r0", o"" ilrnoro rifty six rhousand Rupees onty)

r favour ofthe Karnataka state Pollution Control Board parisara Bh avan, tA9,4th& 5th Floor, church street,angalore-560001 as fees payable under section ZS oftlre-e"i-'- -"
Strikc out which is not rctovart.

鐸

l1600 KIs/Day

:0 030 Kls/Day

Scptic tank followed by sOak pit

2 - Through XGN
Vatcr

ml困

(b)List Of Prodt:cts with monthly product10n rate(MOnthly Data)
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Karnataka State Pollution Control Board
Parisara Bhavan. #49,4th & 5th Floor. Chrtrch Sttcer.

Banga lorc-56000 ,FORⅣl―XHI

IScc Rl:lc 32〕

inward PuDOse:
APPLIED RENEAL

例Ш」nfOnnalon:
ALL DOCUMENT UP LOADED

MnHcsH C由 5,||■ |、 .
NELLiKA■「[

T」∬器?緊糖

聯盪 1聰
+θ 5,3θ      」

Signature oFthe Applicant

(3 NACARAJ KAMATH)

*Srrikc out which is not rclevait.

ピ
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Karnataka State PoHution Contro1 3oard
Pa●sara Bhavan 

“

4,4th&Sth rloor(:lltircI〕 St:cピ ! 13d[lgaltlic-50(,(,(,1

FORLI‐ I
ISec Rulc 2(,1

(To bc stlbmittcd in t■ plicatc)

Date: 28/03/2022

PCI〕-11):120175

,Nellikatte Moodubelle Udupi tq&Dist ⅣIoodube‖ e Udupitq&Dist,Nellikatte‐ 576120DIST
:Udupi,TAL:Udupi,SIDC:Notln I A

CfO― Renewal‐ 134173
Application for consent for establishing / operation the industrial p lant / plants under Section 2 I of thc

Air (preventior & Control ofpollution ) Act, l gg l

From : Mahesh Cashews

Nellikatte Moodubelle Udupi tq & Dist Moodubelle Udupi tq & Dist,
Nellikatte - 576120
DIST : Udupi, TAL : Udupi, SIDC : Nor In I.A

nr
'fhe Member Secretary,
Kamataka State Pollution Connol Board
Parisara Bhavan, #49,4th & 5th Floor,

Church Street, Bangalore-560001

NA
to bc locatetl / located at

I/we hereby apply for consent / renewal ofconsent under Section 2l ofthe Air (Prevention & Control ofpollution ) Act.
l98l to establish / operate / the industrial plant / plants owned by Mahesh Cashews

'Ihe relevant details are as under :

I "'rll name of the applicant with designation and
\-.rdress and Telephone /Telex number / Fax No.

2. Names of full time directors / partners / owners
with address and telephone nos.

3. Full address ofthe factory / industrial plant/s
(Survey No. Village plot No. Iocation premises
ctc.) with telephone / telex Nos/ Fax No.

4. Date of commission of industrial plant/s or
proposed date of commissioning

5. PlanY prcjecl cost (Rs. in lakhs)

5A.Specify whether small, medium or large scale.

6, Total number of employees

:B NAGARAJ KAMATH

:As per Annexure 120175_dir

:Mahesh Cashews,

t肥
1撫
leM。
。dubde Udu口

"&】
飩Moodub』 e Uduロ

Nellikatte‐ 576120
DIST:Udupi,TAL:Udupi,CIDC:Notln I.A
01/01/2009

98

()ra,:gc― SInall

50

(MT/mOnth)7. List of Raw materials with monthly consumption rate

1‐ Through XCN mlロ
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Karnataka State Pollution Control Board
Parisam Bhava[.449.41h & 5th l:loor. (ihrrrclt Srrcct. l]xntahrrc-i 6()()0 I

FORM. I
lScc Rulc lr) l

(To be suhnlitted in trifli!atr)
7A. I-ist of Ploducts rlith montlrl\ prr,(lurtion mte (\lTlnlonth)

73.BrieF descripFio1l of fhc mantifncturing prOccss tOgcther with a n。 、、diagra!Il an(!la)1)llt i)1を 11l shOlli1lv loc::lion(′ |

rll vents, stacks and anl other emission points. As per the pDli attached
8&9.Dcta‖ s of 3oilers/Hcaters/1「urn aces/Cene:・ators installed in the piant.

\'Is
t 2. I tl&r,_epil.cr

l)roccss emissions
YES

I 0- Details oI air Pollul.ion control c(luipnrent for the control of Pollution rcsulting li.nnr enrissinn of polluta nrs tiorn
proc€ss phnt and combustion equipnlent.

Accoustlc EnclosurBs,Dust Colledor
lioilers=0. DG Sets=0. Borervells:0,l-utlelrr:l$: 0. Capacitl.of All --
12. l/we further declare that information fumished through this application is correct to the best of my / our knowledge.
13. Declaration
(i) I/We hereby submit that in case ofany change relating to manufactuling process / product, fuel emission rate pollution

control equipment, capacity of the plant etc. fresh application for consent shqll be made and until such Consent is
granted, no change will be implemented.

(ii) lAVe undertake to fumish any othcr information within one month of such intimation received from the Board.
(iii)I/!Ve enclose here with Bank Draft No. :
& dat6 i 2UO2tr2O2.1or Rs : 156000 (ln words : One Hundred Fifty Six Thousand Rupees Only)

14. l/!Ve hereby agree to submit to the Board, application for renewal ofConsenr arleast one month prior to rhe date of'
cxpiry ofthe present consent period.

Pay Remark :

In favour ofthe Kamataka State Pollution Control Board Parisara Bh avan, tA9,4th & 5th Floor, Church Streer,
Bangalore-560001 as fees payable under section 25 ofthe Act.

lnwardfurpsser
,,\ PPI-I [I) RENI:AL

Other lnformation :

ALL DOCI,]MENT UP LOADED

(Please refer to Schedule I for the rate ofconsent fees.)
.Details of Applicant :

I] NAGARAJ KAMATH

Nellikatte Moodubelle Udupi tq & Dist Moodubelle Udupi tq
& Dist,
Nellikatte - 576120
DIS'I' : Udupi, TAL : Udupi, SIDC : Not In l.A
944893 1566

●
一

ｅ
・

r\ccompaniments :

I

=2
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黎 81詐 Fi″
4,4tll R,h川 ¨ ■働 ‖め 、КoJヽ口ぃ h←文α

"|

〔Scc Rulc 20 1
(To bc submittcd in trlPliCatc)

3 - Through XGN
田 lロ
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Karnataka State Pollution Control Baarrff
Parisara Bh:,van ″19 4th&511〕 ifloor CIlt:rchヽ :rcct i3onЦ :l11),c50(10(11

FORM‐ I

IScc Rulc 2()l

‘
）

,

脇潮 ■
=l、

+θ5:θO     」

('l-{J be suhmitted in rriplicare)

:/We have Uploaded the fo‖ owing PDFs

- Audited Balxnce sheet alorlg wilh schedute of t:xed
indicating Cross block of tixed assets.(CFO- lsr,/CFO

AIR
5‐ Through XGN                         R口  : ロロ
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3/28′ 22.0:5Fo PM

じ轟
「
8`①鶴調00ヽ 。義軽幹静

“
゛

KARNATAKA ST籠[POLLtiT10N(ON「ROL 80ARD

い

Online Payment Receipt

120175

CNB1014396638
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Mob 19448931566

Moodube‖ e

M/so MAHESH CASHEWS
Ne‖ikatte,Moodube‖ e-576120,
Udupi Taluk&Dist,Karnataka

Emalli maheshcashews infO@gmaii COmGSTIN:29AALFM6630KlZS

To

Sir

Vinayka Engineering Works

Baikampady lndustrial Area

Ma nga lo re

Sub: Work Order

Mahesh cashews

Here we are placing work order to instail Dust coilector, brower and
also new chimney with suitable height. please do the needful as it is
urgent.
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ReFN。:VEW/QttV MCyt110322

To,

M/S NIAHESH CASШ 3″

NELLIKAllL,M00DUBELLE

Sirl

Datc:01/0372022

hastO be camed Out

pcr ten■s oFdeLvc:γ
.

upon IonS srd iroublc-
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